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DATE OF DECISION ____08-10-1991 _.

) ___R_GOVINDARAJAN | Petitioner
& |
. MR. D \ GANGAL . Advocate for the Petitionerts)
* | Yersus
GENERAL MANAGER CENTRAL RLY.
. Respondent
MR, SUBODH 30SHI Advocate for the Responacin(s)
-
CORAM :

»
The Hon’ble Mr.  JUSTICE U C SRIVASTAVAy VICE. CHAIRMAN

The an’ble Mr., . M Y PRIOLKAR, MEMBER (A). .

1. Whether Reporters of local papers m2

aﬂowed; to see the Jud.  gent? VL

To be referred to the Reporter or not” P

2.
3. Whether their Lordships wish.to see the fair copy of the Judgement? o/
4.

Whether it needs to.be circulated to other Benches of the Tribuna}?@l
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O.Ae NO.SB/QO

Shri R. Govindarajan

Komalarangam

D=17, Sector 7; Vashi

New Bombay 400703 «eApplicant

V/s

The General Manager

Central Railway

Victoria Terminus

Bombay 40000% « sRaspondent

CORAM: Hon.Shri Justice U C Srivastava, V.C.
Hon.Shri M Y Priolkar, Member (A)

APPEARANCE

" Mr. D V Gangal

Advocats
for the applicant

Mr, Subodh Johﬁi

Advocate
for the respondents

ORAL JUOGEMENT DATED: B=10-1991

(PER: M Y Priolkar, Member(A)

The applicant in this case retired
from‘the Indian Railuays as Assigtant Goods
Superintendent on31-10-1987 on attaining the age
of superannuation., The grievance of the applicant
is that his retirement dues as also regular salary
for the month of Octabar 1987 upi&a should have
been paid in the.nqrmalxpoursé on the date of
retiremsnt eraaﬁtdallizﬁ?id after considafable

delaJ. The prayei of the applicant in this cass

. 'is of payment of interest on these delayed payments

‘ ffom the date rﬁﬁdue'to the date of actual payment.

The respondents have opposed the
application stating that the applicant has wile
fully delayed depositing the foreign service
contribution of his service for the period of
foreign service to Nigerian Railway Corporation
and i:ithis delay on the part of the applicant

which has resulted in delay in finalising the
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retirement dues for which the applicant himself
is responsibla. Respondents have further stated
that the foreign service of the applicant was from

19.2.,1979 to 8.6.,82 and under the terms and condi-

tions of foreign service the applicant had to

remit the foreign service contribution but he

_ﬁ . failed to do so in time and paid the amoun
finally only on 19.7.1989,

Admittedly, howevsr, the foreign
service contibution ie-&hue-a;:;; finally recoverad
from tha‘jEQIicant along with the interest, It was

| also said$inte est of Rs.395/- has also been deducted
%A. from the dues of the applicant along with various
other deductions like 10% OCRG stc.

We argﬁin liéed to grant interest onﬂz
tuo items of retirement bensfits which have been
delayed in this case viz., commutation val ue of
pension of Rs, 69,036/« and DCRG of Rs.54,450/~
@ 12% which should be paid from the axpiry of
three months from the date of superannuation to
the date of actual payment. In case of commutation

giv _ value of pension, however, interest will be paid
only in case pension uasvreducad to the extent of
1/3rd from the date of retdrement even before the Fi?méj
9{ qommuted value of ﬁénsiqg{ Let this payment be
made uithin‘fhree manthé'ffbm the date of receint

of a c&ﬁy»df3f5is order.
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(M Y _PRIOLKAR ) ( U C SRIVASTAVA )
MEMBER (A) VICE CHAIRMAN



